FORM A

PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulation, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF AES INDIA ENERGY SOLUTIONS PRIVATE

LIMITED
1. | Name of corporate person AES INDIA ENERGY SOLUTIONS PRIVATE LIMITED
2. | Date of incorporation of corporate | December 28, 2021
person
3. | Authority under which corporate person Registrar of Companies, Delhi.
is incorporated /registered
4. | Corporate Identity Number/ Limited | U40106HR2021FTC100189
Liability Identity Number of corporate
person
5. | Address of the registered office and | Registered office: C-158, Fourth Floor, Suncity, Sector-54,
principal office (if any) of corporate | Gurgaon, Haryana, India, 122011
person
6. | Liquidation commencement date of | 18t December, 2024
corporate person
7. | Name, address, email address, telephone Name Adarsh Sharma
number and registration number of the Registration number of | IBBI/IPA-001/IP-
Liquidator the Liquidator P01256/2018-2019/12045
Address J-6A Kailash Colony, New
Delhi-110048
Telephone Number +919810074285
Email registered with | adarsh@adarshca.com
IBBI
Email on which claims | volligaesiespl@gmail.com
| have to be sent adarsh@adarshca.com
8. | Last date of submission of claims 16t January, 2025

Notice is hereby given that AES INDIA ENERGY SOLUTIONS PRIVATE LIMITED has commenced
voluntary liquidation on 18tk December, 2024

The stakeholders of AES INDIA ENERGY SOLUTIONS PRIVATE LIMITED are hereby called upon to submit

a proof of their claims, on or before 16th January, 2025, to the li

item 7,

The

may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claims

Adarsh Sharma

Liquidator of AES INDIA ENERGY SOLUTIONS PRIVATE LIMITED
Registration No. IBBI/IPA-001/IP-P0O1256/2018-20 19/12045
AFA valid up-to 31-12-2025
Date: 20-12-2024

Place: New Delhi

quidator at the address mentioned against

financial creditors shall submit their proof of claims by electronic means only. All other stakeholders




FRIDAY, DECEMBER 20, 2024
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s:%—";q;‘;._l % 36 1072, Ashirwad Tower, 2° Floor, Ballupur Road, ORI NG  IRESE
= JE . - o M aharac . Sunder Vihar, Chakrata Road, Dehradun — 24E001 “FORM NO. URC-2Z™ i -
Bank of ﬁ[ﬂhﬂrﬂ&]“rﬂ ! : Advartisemant notice Pursuant to Rule 30 the Companies
DEBTS REGDVERY TRIBUNAL, LUCKNOW 1-:—’.1% T T A Head Office: Lokmangal 1501, Shivajinagar, Puna-5 uﬂﬁr Parl Fufrgrn I?Ihrgf ha Act .:ud 1:E§mp°r:a:inﬁﬁulﬁf'|$nnu i
600/1, University Road, Near Hanuman Setu Mandir, Lucknow - 226007 Appendix-IV-A [See provisio to rule 8(6)] [Pursisant to seclion 37 :I of the Companies vertisement fo be published in
! ’ ’ < newspaper for change of Registerad Office
IHDUEH U””-EH LIMITED Office of the Recovery Officer D.R.T. Lucknow. v gitare vw do Sale notice for sale of immovable properties m“ﬁg Eﬁiﬂr‘;ﬁﬁnﬁa Euu]ll_l“ of thpula ompany tn:-% ang mgte to another
dilrass: EVER HD LB D, SAWANT 5 . - ; i = ; - R g 1he el Eoee i
MAHI‘.quHAHLA IﬂﬂHEHI (EAST} DRC No. 131/2023 Recovery Case E-Auction Sale Natice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial 1. Natice i3 hereby given that in pursuance of Fte%;?:rﬁra} :Zlil‘i'r'hagt?:;'!mﬁ-:ll:rﬁe_rmfinn
CMUMBAI 'Hggim,!d ' NOTICE UNDER RULE 2 OF THE SECOND SCHEDULE TO THE INCOME TAX ACT, 1961, Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest ﬁuh-s?q':;nﬁl o saction 366 of the Comparias r,".,-,,m of Corparats Affars. Naw Delhi
A BAELTRL  ArH READ WITH SECTION 29 OF THE RECOVERY OF DEBTS AND BANKTRUPTCY ACT, 1993 (Enforcement) Rules, 2002 Notice is hereby given te the public in general and in parficular to the Barrower {s) and ct, 2013, &n application 18 propased fo be| | . o oier of the Companies Act, 2013
MAHARASHTRA, 400093 Busrantor () that the betow dascribed b Hhaiand o the 6o | Creditor th made afler fiftaen days hereof bul before the) | geriing 13)4) of Companies Act, 2013 and
Mestice:1- Hiateby. et THAL: i shares DATED....oooennn... uarantor (5} that the below e5CMbec iImmaovatie Flr-:‘.lp&l‘tljr martgagedichang ne i;u_ren DT, the By u-{lhu::-.-ﬂm-g hereinafier 1o 1he Registrar| (g0 -:lul:ElﬁlEl |:ﬂ the Companies |Ir-:,-:|rp-:|rs|h:|r|
certificate Mojs) 5133844-5133846 for 1110 | PUNJAB NATIONAL BANK .. APPLICANT Possession of which has been takan by the Authonsed Officer of Bank of Maharashtra Sacured Creditor, wil of Delh that TRANSLUMINA THERAPEUTICS Rules, 2014 a5 smanded upta date
shares hearing distinciive No(s) BE1624511- be sold on "As is where 5", "As Is whal 15", and "Whatever there |s" on 28.01.2025 for recovery of below LLP, a Limiled Liability Parinerehip may be AND
861625620 Elaﬁ&.r:g in mlé name(s) of| |p/s T & D TRADER & ORS Versus DEFENDANTS mentionad amount plus interest till the date of realization and costs, charges and expenses due to the Bank of IEE?:EB:I‘:EL;IT[EP?EEE? ;’Egﬁ:’ fﬂugulf T Irl:ﬁh:]ﬂﬁigﬁrﬁ '{F'fm”E o
YASODA DEVI ALIAS YASHODA DEVI T . Maharashtra Secured Creditor from below mentioned borrowers & Guarantor detadls are hereunder ;,,3,53 = ! y ,:ml._l “U'TE 490001 207IPTCA0T211 '
jointly with ANITA GROVER ALIAS ANTIA| | 'O 3 The princnsl ohlees of the © are g5| | Registerad Office: Flak No. 1355, Sector-A,
GROVER & the HINDUSTAN UNILEVER| |4. SH.VIKRAM SINGH CHAUHAN (GUARANTOR) S/O SH. JAI BHAGWAN CHAUHAN sl ik et D Shorl description of the | Resérve Prcs | (e BNCRE cojects of e LompAny 1¢ 33 | b ket B, Vasant Kunj, Delhi-110070, India
LIMITED vide folio no. HLLZ550204( [ RIO:H.NO.5, BLOCK-D, SECTOR-9, VIJAY NAGAR, GHAZIABAD-201009, U.P. o HeTERECHmAtor NOVRRN pOBRI Wt e o iirtake the-bisinans of manctahueng] | = 10 : egRIBIMpIEtAfricap ot
hasfhave been lost misplaced! destroyed| | v \yhereas the Presiding Officer, Debts Recovery Tribunal, Lucknow has drawn up a ROORKEE BRANCH andior gealing = transkiminal devices medical NOTICE
and the adwriser hasthae applied to the X - and scientific devices and ofher and other aliied| |, ; £ |
Corrpany for issus of duplicale shass| [decree in OA. No.151/2020 Certlflqate No. 13.1/2023 dated 13.06.2022 for 1. [1.Mr. Vinod Kapoor S/o| s 40,94.871.00 |Propery at Part of Khasra No, 1736 Rs aroduct f‘r?";E"",.“:Z’Eﬁ” IEF-n-E?slrgﬁiiaEﬁanité!ﬁ"lnnﬂe':
cerilicaleds) in lieu thereal Any parsceds)| |RS.5,19,92,054.93/- alongwith pendente-lite and future interest @11.00% per annum with Jagdeash Kumar + interestand |SMuated at Subhash Nagar, Jwalapur.| g4 70 000.00 3. 4 copyol Ihe dralt memarandum and anicies of| |Com e icis ik A siglicabion 1o
whi has! have ciasmia) on the sad shaees | | monthly rests from the date of filing of the Original Application i.e. 05.02.2020 till the loan is Address: Subhash Nagar| gthercharges/ |T2@hsil and District Haridwar. asaogiation of the prapased company may ba Il'e r.|ralJ overnment under Section 13 of the|
should lodge such elaimis) with thel |fullyliquidated and coststill it's realization with costjointly & severally. Sitapur Mazara, Jwalapur, Dist. EXPENEES Uttarakhand and bounded as: Morth: Rs 'ﬂﬁliﬂ'a"%ﬂ EIL’E Iél':"ﬁf affice al Ground EF:'-I"-' Campa '1|vansF Act, 2013 seaking confirmatan af|
Company's Fegsivars and Transfer Agents| | i) You are hereby directed to pay the sumwithin 15 days of the receiptofthis notice faiing Harldwar-249407 vAL2ATIZS |20 widh road, Bamt o Others| g g, Baw DRLTIOR. | oy n 1o of M1 DS ealuian
o " which the recovery shall be made in accordance with the Recovery of Debts and 2.Mrs. Janvi Kapoor properly WesL — Plol of Ajay Kumar. 4. Molice is herehy given that any perdon objecting | |passed al fha Exira-Ordinary General mealing:
SELENIUM, TOWEREB, PLOTNO. 31 &32, BankruotevAct 1993 Address: Subhash Magar, South; Other's proparty w0 1his applicalion may communicate the| [neld on Wednesday, December 18, 2024, 1o
FINANCIAL DISTRIECT,| [PANKIUPICYACt 1995, o . Sitapur Mazara, Jwalapur, Dist, = e Rs. 10000.00 abjection in writing to the Regisirar af Caniral| |8Ra0IS tha Lampany 1o change ils Registerad
NANAKRAMGUDA, SERILINGAMPALLY| |(ii)You are hereby ordered. to declare on affidavit the particulars of assets before Haridwar-249407 SYMBOLIC POSSESSION Reqistration Centre (CRC), Indian imnsttte of ﬂtlghrm Ir._-IrIHf'-l:dllﬁﬂi.'ll Capita# Territory of Cathi® fo
MANDAL, HYDERABAD, TELANGANA,| [20.12.2024 at10:30AM. Cofporale Abairs (HCAY Plol No., 6,78, Seclge-| | 2w OF Haryana
500032 within 1 Month frorm the date of ths| | (i i : . [1.Mr. Puneet Kumar Sainl Sfo Residential House at part of Khasra 5 IMT Manesar District Gurgaon (Haryana), Pin| |Any person whase intarest is fiksly to be affactad
nolice failing which the Company wil it A sl te e A Ramesh ChandSaini (Borrower}| o sreoat caq|No. 171, Cha, House o, 135, Shyam| 26,24 0 Code-122050, wittin Twenly Cri clear deys| |0y I groposed change of the feqisterad Oifice
f (v) Inaddition to the sum aforesaid, you will also liable to pay the following costs. : + inberest and e Ty 0. 1o, olyam| 25 24,000.00 #ram the dete of publication of this natice with the Campany may defiver aithar on e MCA-
proceed lo issue duplicale.share] |6 e ofcost: Address 1: House No. 374, 3| gthor charges/ |Magar Colony, presentfy under limit of & capy thare of 1o the company's reqistered| |21 POFial (waw mca.gov.in) by Ming investor
cetificales) In respect ol the sakd shares 1 Amountopr;')Iication fee  Rs 150.000.00 (Village Sunehra), Shyam Magar expenses Magar Nigam, Roorkee, Pargana and Rs affice situated at Ground Flaor, Meira Tower *”':::l-"?':'_';rm'" 5 I-;f"h'l:i'ﬂl’:rl-ﬁ;l'fr'i';h'“'duw S 't:
MNameis) of the sharabolder(s) ' SO Colony, Roorkee, Dist. Haridwar,| w.ef. 24.01.2024 |Tohsil Roorkes, Dist. Haridwar | 2 52 400.00 LEC, Mor Lend, New Rajinder Magar, Naw glr ;;gaiﬁ;a'ulljgljtéli;g {ha Ir‘alﬂre n!hin-d]i'nirl;ﬂgrﬁi*:
Dale: 2011212024  YASODA DEWI jsinty| [2-Advocate Fee Rs. Not Claimed Uttarakhand-247667 Uttarakhand, admeasuring 95.32 =q.| | Dielhi-1 10064 sty e el bl gttt
Placa MUMBAI  wih aNITA crovER| | 3. Publication charges Rs. Not Claimed Address2: House No, 1112, Clo mir. or 1026 sq. ft. and bounded as: Drated © 20,12,2024 B e Ellrté:lgr-nrgﬂrljlerigﬂﬂginﬂ. EBvEmWiﬂDtél’;'
; ; ; ; T f and e oor, Pt. Deendayal Ant a Bhawan, {
g'g'sc'f’(penses Rs. Not Claimed yahwnta: Natshh NABAr o Ot SIOUES AESh, o LAy due | e, 1000040 TRANSLUMINA THERAPEUTICS LLP| |Complax, New Dahee] 10808 iy Eourisen
earkage mbala Cant, Ambala, Haryana — measuring .. East: Raasta ; 1: &, days fram the dats of pubbcation of this notice
Given under my HAND and SEAL at Lucknow on this 5th day of December 2024. 133001 witle-side measunng 27 ft., West Punita Sharma  Indranil r.n'I.thE.rpae with 8 copy Io the applicant Company at its}
iy o RECOVERY OFFICER 2. Mrs. Mayawatl Wio Sh, Rasta 8 ft. wide-side moeasuring 27 1L, Designated Parlner Designaled Partner| |repisiered office as mentioned above. |
Pk’ L 2 Ramesh Chand Saini (Co- South: House of Sh. Mahipal-side OiM : DoazT812  DIN - OBEIZEDA On behalf of the Board
d’.? Iﬁ{ DEBTS RECOVERY TRIBUNAL, LUCKNOW Borrower) messuing 38T For Impact Infracap Advisors Private LImHEE.E
W 1] L : s el .
dﬂ ¢ Address : House No. 374, 3, {No Known Encumbrances) Place ; New Delhi Sharat Goyal
ey FORM A (Village Sunehra}, Shyam Magar, Date : 20.12.2024 Director
: Colony, Roorkee, Dist. Haridwar, EYMBOLIC POSSESSION DIN : 05118373/
EUBLIC NOTICE ruBLll- ANNOUNGEMENT, . Uttarakhand-247667 ddass :
z . Regulati the Insal d Bankruptcy Board of ind
For kind attention of allottees of the real BEn P Milvmtiary Liauidatiin Paciosask Rogiation 2017 GUARANTOR: PUBLIC NOTICE
estate project "AMB Selfie Street” . 1. Mrs. Reena Saini Wo Mr {Under section 102 of the Insobvancy and Bankrupicy Code, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

developed by Mis AMB Infraventures Puneet Kumar Saini Address:

FOR THE ATTENTION ©F THE CREDMITORS OF MR. SUNIL JUNEJA
(PERSONAL GUARANTOR TO M5 SCHON ULTRAWARES PVT LTD.)

Pvt. Lid, AES INDIA ENERGY SOLUTIONS PRIVATE LIMITED Ié!nuslf ;'igh 3?4.~ 3, I:gillla'ﬂﬂ
1. The above-menfioned projecl was binprie et Skt ol
Ml aloardid g A Fj,anchhﬁl_ _ RELEVANT PARTICULARS Roorkes. Dist. Haridwar, : HFLEH‘AH'I’ PARTICULARS
'.rige rég SBation’ 00 Eé pripe da1e~; X _wmr o COPREE [ersn | AES: INDUA ENERGY SOLUTIONS PRVITE LIMITED Uttarakhand-24T766T 1. fE'ﬂ"ﬂE and Address of Personal :'ldrdﬁlﬂ";ﬁﬂrlill-ﬂ e
! 3| 4 . ; a Uaba of MCOPOERCN: Of DOpOMEte | Decemnbar 28 2004 uarantr Tess; Eglkamial F-HF|T|'IEI'I'|E.
23.06.2017 and the registration was vald up | person - o - HARIDWAR BRANGH Vikaspuri, New Deihi-110018
bo 21.02. 2023 and extension of regisiration 3. | Authonty under which corporate Fegistrar of Companies, Delhi, Ofiice Addrass: A-57, Ashadegp Gresn
was granted by RERA, Guregram which was | person S inoomordiedregitened | 3 [1. Mr. Sachin Verma Slo Sh. Om| ge 18,17,773.00 |Eguitable morgage of Land and Building Acres, Neemrana. Rajasthan- 301705
valid upto 20 02 2024, & | Sosprete iy bty Lnied. . | WROSISHRGEEEFIEAGOER] Prakash Verma + interostand | PIOLNGC. 41 and Plot No. 42 On Khasra Rs 2. |insolvency Gommencement Date. |6 December, 2024
2. The promoter has made an application T T e e — Address: Mohalla Maliyan| ather chargess |No- 174 min '3’_r='-'ﬂ'l "-EBDH: Hﬁlﬂmpur 13,25,000.00 (Dreer uploaded al NCLT website on 187
: 2 . ; | person | s ; ~ Pargana Foorkes, Tehad gf, Hassdwar | December, 2024)
Wwilh ine request 1o the authonty NatnsIeat) |5 ™ s of the regitien office and | Registensd ofice: 0158, Fousth oo, Suncity ot rariawar, Ulliakhand - expenses | yakhand. admeasurivg 18959 sq mir|  Rs 3wt of aiier saming e Oroer Gated 6 Decambar, 2024 passed b
f revoking the registration on iz expiry, the = T Nl e 248407 ) {Borrowar) woef. 13.07.2023 4 ; ol e . A =T BTN A ' =LEMmber, passed by
o { ; Xl principal offica {F any) of comporsate SectorS, Gurpson, Hanana, India, 125900 1 2 Mr. Mohit Kumar S/o Sh. Rikhi or 2040 £q ft (Combined) and boundaries| 1,32 500,00 application the Hon'ée BCLT  New Delhi, Banch- 1 i
authority may permit it fo remain in force | person . B ST S wike ! of both plote as under 1.Plol Mo LA Mo 493972024 in C.P No.: I8
subject to-such further terms and conddions| | & | Uguidation commencement date of | 18th Decamber 2004 A:‘;‘mss_ Arahamputl; Rawal admeasuring 1020 sqft, bounded as S 70/NDI2024 o
as it thinks fit io impose in the interest uf the | e ek ! MEhdﬂl.’!-l.:] Tahail £ Dislciot E.Ia:a.l. FIETa e, ?Ide. il s :BE:L Rs. 10000.00 4. |Name and registration number of the |Mr Slok Kumar Agaowa
allottees; and any such tarmz and conditions| || T | Meme. address, emal addess, Narme . | Adewsh Sharma Haridwar-Ultrakhand 245402 ",;“'“['_'T'L;" "";ﬁ- a"“}‘a '}""‘"““,”;” J’g ichd Resalulion Professional 1BBI REG. ND.!
s0 imposed shall be binding upon the skephane numiber SRR || Regisiration number | 1B IR-O0L/IPPOLISE b v SoLE S AERs. I e DIOR U BB IPA-001/1P-POO0SE 201 7-201B/10137;
promoter niETier of tha Licgsdeior of the Liguidaior 112045 [Guararlar) Piotno B4, slde measwnneg 30 feet AFA valid §ill 319 0 ki D026
/] . ) ) ) ] - - T e | ZPlol. No42 admeasunng 1020 sq.m.. J Wkl £l " Lssember,
3. The Authdrity is considering an application Adress -'_f“ “;ﬁ‘?‘w bounded as:East Plol no.d3, side 5, |Address and a-mail of the Resolution | Address; 805, Suncity Business Tower, Golf
of the promoter ko permit the continuation of 5 | Prgwr Deshi LI0OAR measunng 34 feet, West Pid no.d1, side Professional, as regisierad wath the . [Course Boad, Sector 34, Gurgaon, Haryana-
the registration cartificate under section 7(3) Telepiane hirbes +E15810074265 measuring 34 feat, North: Wide Road 18 Baoard 122002
of the Act for this project to remain in force Email registered with IBB! | adarshSadarsha com feet, Side. South; Pict no.&3, side Email: - alok@insglvancyservices.in
and hereby invite objections from the Email on which came. | woligaesesniemal.oo meagsuring 30 el 6. |Address and a-mail to be used for | Address: C-100. Sector-2, Noida-201301
gi:g[[ggg in particular and any .:I;.[hgr _ || i R e ArAEhE30AENca . com cartaspondence with the Resolution | (UP)
D:;I'IDEE"I'rE:lj PErEOns in gea;-eral.'r‘ this regard L b | e, | PHYSICAL POSSESSION Prafessicnal’ Claim subrmission Email:
R ; J ) Tl i R : y . SEhonullrasares GRin St y Services. m
4 1 i i 3 Matice 5 bereby gven thot AES INDHA ENERGY SOLUTIONS PRIVATE LIMITED has - - - - bt
- Emir?ﬁfﬂﬁﬂﬁrfﬁﬂgi 1:::;%1[%"[,2; conmented woluntary Houldation on 18th Decambar, 2024 Date and Tima of e-Auction : :E!-:.IIH .i'_LIE!_:'- F_rl:lm ZP.M Tﬁ 3P n.l: with aubo extension for 10 min. 7. _[Last date for submission of cf 'umva 10" Jamuary. 2025
ORIy O ¥ 1y e Canae of| | The stakeholders of AES INDIA ENERGY SOLUTIONS PRIVATE LIMITED are hercby called in case bid is placed within 5 min. B. |Ralevant Forms are avadable at: Weblink:
and appaar in the Authority on 06.01 2025 af| | |pan tosubmita proof of their claims, on or betore 16th Janaary, 2026, to the Bguidator at hittps/www ibbi gov.in/homedownlgads

Date & Time of Inspection of Property : 13.01.2025 to 20.01.2025 time 11.00 a.m. to 5.00 p.m.
Last Date & Time for Submission of Bid application™YC documents/EMD etc, 28,01.2025
For defaded terms and conditions of the sale, please refer 1o the link provided in Bank of Maharashitra Secuned
Credior's website i e hitps:/ baanknet.com
For any assistance, Contact Person: Ashutosh Tripathi Autherised Officer, Dehradun Zone,
Mob.: T5882 93544

19.00 AM for considenng the objections
recaived, failing with the Authority will
canshder prasent application for conbinuatson
of thie registrakion undes section 73] of tha
Acl

Dated: 20.12.20:24

the address mantioned against itam 7,

T financial creditors shall submil et graol of dlalms Dy elacinonss maans onky. Al ather
elakehpldars may submit the l:'r-.'.-"..‘ ofclaimsin pErS0N, h!.' postor by ekectronic maans.
Submission of Telse or misleading proods of claims shallairac penalties,

Adarsh Sharma

Liguddator of AES INDIA ENERGY SOLUTIONS PRIVATE LIMITED

Registration Mo IBBI/1PA-00L/ IP-POL256,/ 2008-2019,/12045

Notice Iz heraby ghaan that the Nationsl Gamgany Law Trbunal, Bench- Il ot Mew Doli, has ondared tha
coeremencamen ol Insohancy Reolian Precass of Me Sunil Jeneja, Al 94, Nealkesie® Rparimesis,
Wikaspail, New DEi- 110018 (Perional Guaranton to WIS Schon tarawanes Private Lodp frem Bl Decesrtser,
2028 Capy ol erder uplesdsd 1 NCLT website on 18eh Dacembar, 20243

It creditors of My, Sunil Junaja ars heraby caliad upon to submii their claema with proof on or bafem 1040
January, 2055 0 the Aassution Profosalonal st thes-meé sddoazs mantioned Bgansat antry Mo 6,

The crefdors shall mpistor caims with tho resolubies professional by sending dotails of the claims by way od
plectrome communications or thraugh couries, spred post ormyistored etinr.

Secretary

Haryana Real Estate gzﬂ:;@;ﬁ;}ﬂi”uu For H.Egiﬁtr&ti:}l‘l and Lugin and hidding Rules visit hltpa:” baanknet.com sarrigsion ol [alse ormisleadieg poods of clsam shall aitiact penalises, Sdl
Regulatory Authority, Gurugram| | Place: New Dethi STATUTORY 30 DAYS SALE NOTICE FOR SUBSEQUENT SALE UNDER RULE 8(6) AS PER AMENDED ALOK KUMAR AGARWAL

RESOLUTHON FROTESSIDAAL

BB AEG. 0. IEBIPR-0O1/P. POODREIOT R 200810 13T,

KDDAESS: 606, JNCITY BUSINESS TOWER, GOLF COURSE ROAD,

SECTOR 54, GURGAON, HERYANA-LTZ00L E-MAIL: alok@insohencpservicas.in

SARFAESI ACT 2002 The borrower/guarantor are hereby nofified to pay the sum as mentioned above along with
upto dated interest and ancillary expenses before the date of auction, falling wiich the property will be auctioned/z okl
and balance dues if any will be recoverad with intarest and cost.

Date - 19.12.2024

[rare: 20sh December, 2024
Flace; Nosda, UP_

FUTURE RETAIL LIMITED (In Liquidation)
Registered Office: 2nd Floor, Future Group Office, SOBO Brand Factory, Pandit Madan Mohan Malviya Marg,

Authorized Officer, Bank of Maharashtra

BEFORE THE HON'BLE NATIONAL COMPANY LAW TRIBUMAL
AT COURT-Il, NEW DELHI BENCH
CRCAA-TO(ND)2024
Connected with CA.CAA-83(ND)2024
IN THE MATTER OF:

(zarg Villas Private Limited
(Transferar Company/Applicant No. 1)

Cross Road Haji Ali, Tardeo, Mumbai 400034
Contact: +91 9540007506; Email: frl.eauction@gmail.com

E-AUCTION - SALE OF ASSSETS UNDER IBC, 2016

Public Notice For E-Auction Cum Sale (Appendix - IV A) (Rule 8(6))

Sale of Immovable property mortgaged to [IFL Home Finance Limited (Formerly known as India Infoline Housing Finance Ltd.) (IIFL-HFL) Corporate Office
at Plot No.98,Udyog Vihar, Phase-IV,Gurgaon-122015.(Haryana) and Branch Office at:- 30/30E, Upper Ground Floor, Shivaji Marg, New Delhi -
110015 under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (hereinafter "Act"). Whereas the
Auhorized Officer ("AQ") of IIFL-HFL had taken the possession of the following property/ies pursuant to the notice issued U/S 13(2) of the Act in the fol-
lowing loan accounts/prospect nos. with a right to sell the same on "AS IS WHERE IS BASIS, AS IS WHAT IS BASIS AND WITHOUT RECOURSE BASIS"
for realization of IIFL-HFL's dues, The Sale will be done by the undersigned through e-auction platform provided at the website: www.iiflonehome.com

Date and Time of Auction- January 19", 2025
03:00 PM to 05:00 PM (With unlimited extension of 5 minutes each)

e . e ey g Borrower(s) / Demand Notice Description of the Inmovable Date of Physical Reserve Price
Sale of Assets owned by FUTURE RETAIL LIMITED (In Liquidation) forming part of Liquidation Estate CO.BO,,owé..ZS, / Date and Amount property/ Secured Asset Possession Rs.7,50,000/- AND
under sec 35(f) of IBC 2016 read with Regulation 33 of Liquidation Process Regulations. E-Auction will Guarantor(s) |™09-Dec-2019, Rs.13,23,748]- | All that part and parcel of the prop- 29-Jan-2021 (Rupees Seven éﬁlk*; Fifty Garg Advisory Services Privale Limited
be conducted on “AS IS WHERE IS, AS IS WHAT IS BASIS AND NO RECOURSE BASIS” B oA e e Sl e e L N e e e i et
The Sale will be done through e-auction service provider RIGHT2VOTE INFOTECH PVT LTD — 2. Mr. Sunil Hundred Forty Eight Only ) [Rohini, Deli North West Delhi-| Rs. 21,54,825 (Rupees (EMD) : AND :
Right2vote via website https://right2vote.in/online-auction/ Kemwal Bid Increase Amount | 110085 (Super Built Up Area| Twenty One Lakn Fifty Four|  Rs. 75,000/- (Rupees Sempitern Investments Private Limited
(Pr?:?gzeg No Rs.20,000/- (Rupees Twenty |Ad.Measuring: 355 Sq.ft) Th%u_?_anthlght H(l;nl-dred Seventy Five Thousand (Transferar Company/Applicant Ne, 3)
ASSETS| DESCRIPTION QUANTITY| LOCATION | RESERVE EMD ) — Tf;%u;ang 01113/39 S ;Vse’;wyar ';fm” V| - 1;3;:)”000/ ; WITH
. -Apr- , Rs.16,09,383/- at part and parcel of the prop- -ivlar- s.10,80,000/- : ; i
PRICE 1Kmé§rl]3ﬂ$:h (Rupees Sixteen Lakh Nine |erty Flat No. 417, admeasuring| Total Outstanding as on | (Rupees Ten Lakh Eighty Mangel Chand Constrsction Private Limiled
Lot No. [a. Inventory — Clothes,| Lumpsum | 2 locations at |Rs 26,63,225|Rs. 2,66,322 oMo Babit. | Thousand Three Hundred |36.39 sq. mirs. Plinth Area and) _ Date 05-Dec-2024 Thousand Only) (Transferse Company/Applicant No. 4)
. , 10 e Eighty Three Only) 23.90 sq. mtrs. Carpet Area, 4Th Rs. 23,51,968/- (Rupees i
P N ghty y q p , - Earnest Money Deposit(EMD) AND
13 Accessories, Footwear & Delhi ( r§3s7p;763) 0 Sid Increase Amount Floor, Pocket B1, DDA LIG Flats| Twenty Three Lakh Fifty | “@2¢s Eorey {’Rupees _ _
Miscellaneous in scrap or Rs.25,000)- (Rupees Twenty | Siras Pur, Delhi, 110046, India ’ ﬁgfeghgﬁjasf}gtygzht One Lakh Eight Thousand Their Respective Shareholders
damaged condition Five Thousand Only) Only) Only) (All Transferor Companies and Transferee Company are incorporated under
b. PPE - Scrap of 1) Mr. Sunil 14-Sept-2019, Rs.18,74,939/- | Al that part and parcel of the prop- 22-June-2021 Rs. 14,40,000/- the provisions of the Companies Act. 1956 and having their registered office
o, . . Kumar. (Rupees Eighteen Lakh Seventy|erty bearing Flat No-385, Firstl Total Outstanding as on | (Rupees Fourteen Lakh ! i luirtedbeH |
Furniture/Fixtures, Electricals, 2) Mrs. Mithlesh | Four Thousand Nine Hundred |Floor, Pocket- A1, Sector-GRP-1, |  Date 05-Dec-2024 | Forty Thousand Only) 4 N DeRe which ara ““#ﬁ;‘“"ﬁdﬂ:? o Hsticnal Compeny. Ly
Utilities & Other ltems (gumari t and Thirty Nine Only) Siraspur, Delhi.. 110095 (ngégs?zlgr?i#fﬁgkh Eamest Money Deposit | | 5 ; {;:Ema;.:g 5 hgﬂ-ga ] o S5
| rospec Bid Increase Amount , : EMD) Rs.1,44,000/- glition betng Company Pelibion -T3(NDY unger sections 230 10 232 O
LotNo. |a. Inventory — Clothes,| Lumpsum | Kanpur, [Rs38,78,185 Rs 387,818 No.84%096) | Rs25,000/- (Rupees Twenty |(Area:-392 Sq.ft) Sy ThQusandan6 S | (peoa Ons Lak Forty | | he Companies Adt, 2013, for sancion of Composts Schemme of Amalgamation was
14 Accessories, Footwear & Uttar Pradesh Five Thousand Only) Four Thousand Only) jointly presented by Garg Villas Privale Limited, Garg Advisory Services Private
: Co 27-Jan-2020 Al that part and parcel of the prop- 01-Feb-2021 Rs. 6,90,000/- a3 S : A : t
Miscellaneous in scrap or 1. MR, Ram Rs.12,17,095- (Rupees  [erty bearing Flat No.11, SecondTofal Outstanding as On | (Rupees Six Lakh Ninety | | Limited, Sempitemn Investments Private Limited with and intc Mangel Chand
damaged condition 2 Sarvash Kumari| -.Twelve Lakh Seventeen | Floor, Lig Block-c9, Pocket-4, Sec{  Date 05-Dec-2024 |  Thousand Only) | | Canstruction Private Limited and their respeciive shareholders on 23,04 2024,
b. PPE — Scrap of (Prospect No Th°é‘%a:‘:c:22::y;:§ ?ITY) 34, Rohini, Delhi-110085 %%vlﬁt%%r?ﬂ’kﬁ“.ﬁiff Ea{g&ss)MRosn%)g Deposit | | That Notice was issued in the said Company Petllion on 09.12.2024 and the said
Furniture/Fixtures, Electricals, 729404) Rs.2:),000/- (Rupees T“Wenty (Built Up Area Ad.Mesauring: 355 Thog?:anéi Fsour Huondlre)d (Rupees Sixty Nine Pefition is fixed for hearing before the National Company Law Tribunal, Delhi on
Utilities & Other Iltems Thousand Only) Sq.ft) and rorty seven Lnly Thousand Only) | 24,02.2025. Any person desirous of supporting or opposing the said petition should
= : | 21-Mar-2022, Rs.16,33,429/- |All that part and parcel of the prop- 13-Oct-2023 Rs.9,97,000/- (Rupees sand to the Pefitioners/Applicants’ counsel, notice of his intention, signed by him or
Lot No. |a. Invenf[o ry Clothes,| Lumpsum | 4 locations at |Rs 94,17,703| Rs 9,41,770 1.Mr Sandeep | (ince "Sidtoen Lakh Thirty |erty Flat No. 22 Ground Floor| Total Outstanding s on | Nine Lakh Ninely Seven i it aF‘P pulls i i Pell::l?- '.ﬂ-.py’- eifs
15 Accessories, Footwear & Ahmedabad, 2 M KuSmar i | Three Thousand Four Hundred|measuring 33.29 sqm, Pocket-5, _ Date 18-Dec-2024 Thousand Only) e b AR bl b e GTEPE o B e oty H el
Miscellaneous in scrap or Gujarat - :(S)spggg?\l% a Twenty Nine Only) Block-B20, Sector-35, Rohini . Tsvse.n%s,gizlﬁg/g é%llep\)/?aﬁ? Earest Money Deposit (END)] advocate not kater than 2 { Two) days befora the date fixed for ht_&anng af the Petiion
damaged condition IL10025354) ngiod ()Iong/re(al?sjpée?;oTl‘vc;nty Delhi, India, 110085 HSe&/gréTh%uﬁan g Nliznehy N'?ﬁé??ﬂ?n"é' T(r?c;Jupsea%Sd Whergfhe persaon -:,-::urnt-;:_erLbEl:! 5;;;5. 1nh|:|f|:||:|hc|5re tl'!ehsa:jld fhﬁtltlg. 1h:: griunds D}
20,000/ ndred and Ninety Eight |opposition or a copy of histher affidavit shall be fumished with such notice. Acopy o
b. PPE - Scrap of Thousand Only) v onl Seven Hundred Only) SRR : it
. . . y) y | the petition will be furnished by the undersigned fo any person requiring the same an
Furniture/Fixtures, Electricals, 1 Mr. Surieet 30-Jul-2022 All that part and parcel of the prop- 25-Aug-2023 Rs. 6,48,000/- | pax pfenwﬂh,; rascribid ma’; es.fmmesgam g IP Ty
Utilities & Other ltems § hJ Rs.7,82,430/- (Rupees Seven |erty bearing DDA built up Janta Flaff Total Outstanding as on | (Rupees Six Lakh Forty HRnE! e - Lol g S
2 Mrs Iggngeeta Lakh Eighty Two Thousand Four|No-435, area measuring 18 Sq. Mtr. Date 05-Dec-2024 Eight Thousand Only) g i,
i D Hundred Thirty Only) on the 1St Floor Pocket-1 Sector-A- Rs. 10,17,872/- (Rupees i achin Arora
Lot No. |@. Inventory — Clothes,| Lumpsum S locations at Rs Rs 30,33,599 ('I’Lr?gfg;i“'g;- Bid Increase Amount 5 Narela, North West Delhi, Delhi) ~ Ten Lakn Sevénte%n Eaggﬁéﬁ";“;g,?ﬁgﬁ;}ﬂ”’ (PetitionersiApplicants’ Courisel]
16 Accessories, Footwear & Hyderabad and| 3,03,35,995 Rs.20,000)- (Rupees Twenty [ hdia, 110080 th Area Ad Thousand Eight Hugdlre)d Sixty Four Thousand M-7, Magnum House-1, Karampura, New Delni-110015
Miscellaneous in scrap or Warangal, Thousand Only) easuring q. Ft. and Seventy Two Only Eight Hundred Only) 0 ' Fibiy | 3 :
damaged condition Telangana 1. Mrs.Paridhi | 09-May-2024, Rs.13,67,459/- |All that part and parcel of the proper- 28-Sep-2024 Rs.10,09,000/- Cate: 20.12.2024 Email: sachinarora legal@gmail.com
Rohtagi (Rupees Thirteen Lakh Sixty g bearing Flat No-21, Ground Floor,| Total Outstanding as on | (Rupees Ten Lakh Nine | Place: New Delhi Cell: +31-9899275325
b. PPE - Scrap of 2. Mr. Dhiraj | Seven Thousand Four Hundred [Focket:3, Block-B2, LIG flat, Rohinil = Date 18-Dec-2024 ~ |  Thousand Only) . T B
Furniture/Fixtures, Electricals, Rohtagi e?nd Fifty Nine Only) igcmtgrs-g:ilﬁgDem, Isng.'a’F-P)?Og?opAéﬁ?, SRes\/';th,;gﬁsl:lglk-h('Flgﬁi?t%%% Earnest Money Deposit
Utilities & Other Items (Ili‘_rfosspgegcztslgo T Type: Saleab‘e _Area, Carpet_Area,| Thousand Five Hundred (EMD) Rs.1,00,900/- FORM-G
Jai || e Thovsand ony " [oul Ve A ghiopert Aveal and Seventy T Oy | PRGN (| 1T ATION FOR EXPRESSION OF INTEREST FOR
Lot No. |a. Inventory — Clothes,| Lumpsum alpur, Rs 64,48,172| Rs 6,44,817
: i 1. Mr. Rahul Birla| 24-Nov-2022, Rs.12,01,377/- |All that part and parcel of the prop- 18-July-2023 Rs. 11,27,000/- (Rupees
17 Accessories, Footwear & Rajasthan : . : : . 21, M/S GF TOLL ROAD PRIVATE LIMITED
. . 2. Mrs.Pooja (Rupees Twelve Lakh One  |erty ~ bearing ~ Flat ~ No.11,| Total Outstanding as Eleven Lakh Twenty
Miscellaneous in scrap or 3. Rudrash Thousand Three Hundred ~ [Admeasuring Area 514 Sq. Ft., 4th an 1D7aée5 35’5?752024 Seven Thousand Only) PROVIDES
it Cammication Seventy Seven Onl Floor, Pocket-1A, Block-A4, Sector-| Rs. 17,65,992/- (Rupees .
damaged condition (Prospect No. Bid Inc?'lease Amouﬁ)t A1-4’ Narela, New Delhi-110040.| Seventeen Lakh Sixty Easrqe:tz'\%fbelv nggzgfg'?g INFRASTRUCTURE CONSTRUCTION SERVICES
b. PPE - Scrap of IL10111684) | Rs.25,000/- (Rupees Twenty ]gtcarpet area admeasuring 411 sq. Hui'(‘,’feg*;?]‘gsa,\ﬂﬁe@"?wo Lakh Twelve Thousand FOR ROADS AND HIGHWAYS
Fu.rln_|ture/F|xtures, Electricals, Five Thousand Only) ) Only) Seven Hundred Only) [Under sub-requiation (1) of requlation 354 of the Ingcivency and Banknuptey Soard of india
Utilities & Other ltems M. Mond. | 05-Oct-2021, Rs.10,87,847/- |All that part and parcel of the prop- 06-Apr-2022 Rs.8,88,000/- (Rupees {Insalvency Resolutin Progess for Coeporate Persons) Reguéations, 2016
= 2. Mohd Jahid | (Rupees Ten Lakh Eighty Seven [erty bearing DDA Flat No 40, meas-| Total Qutstanding as on | Eight Lakh Eighty Eight RELEVANT PARTICULARS
Last Date to apply, submission of rd Siddique T Thousand Eight Hundred Forty |uring 47.79 sq mtr (plinth area), 7Th| ~ pate 05-D 5’024 Thousand Only)
1St Ue ’ January 03%, 2025 iddique Tyre Seven Only) Floor. PocketAA Block A7 &act ate 05-Dec- _ 1. | Wame of the compoarate deblor M’s GF TOLL ROAD PRIVATE LIMITED
Eligibility Documents Puncture. y oor, - 0cKe ockeiM, 2ecort - Rs. 16,70,016/- Earnest Money Deposit (EMD) alang with PAN & CIN/ LLP No PAN: - AAICSI08IL
: = 3.Mrs.Mussrat. Bid Increase Amount  |A1-4 Narela New Delhi-110040 (Rupees Sixteen Lakh Rs.88,800/- (Rupees . CIN: - UT0% O] MR S00ARTC05ES 2
Date of Declaration of Qualified Bidder | January 04", 2025 (Prospect No | Rs.20,000/- (Rupees Twenty Seventy Thousand and |~ Eighty Eight Thousand . prr — T
- - - - IL10098098) Thousand Only) Sixteen Only) Eight Hundred Only) 2. | Address of the ragistered affics Iinh?rre [‘,i:nlrrr 14 '-_-'ﬂlg‘-r'l-ﬂ- 1d Hirachand Marg
Inspection date and time January 057, 2025 to January 117, 2025 1.Mr. Mithlesh | _18-Nov-2023, Rs.7,64,448/- |All that part & parcel of the property|_Date of Possession | Rs.4,59,000/- (Rupees Bafiard Estate Mumaai City MH 400001 IN
(With advance information) (From 11:00 AM to 4:00 PM) Kumar (Rupees Seven Lakh Sixty Four |Built-up Janta Flat No. 468 TF, 6-Mar-2024 Four Lakh Fifty Nine 3. | URL of websile HIA
2.Mrs. Priti Devi, | Thousand Four Hundred and |Pocket-1, Sector-A-5, Situated in the| Total Outstanding as On Thousand Only) Details of place where majarity of Gurugram- Fanidatad Toll Road, located
o th i i layout Plan of Narela, Residential Date 05-Dec-2024 e P aull “ e y o)
Last Date of submission of EMD January 17", 2025 3.M§S/In|]t2rlesh Bljcl)rty Elghtp(?nly) : Sgheme Delhi, . 110040 Areal Rs. 953,242 ( Rupees | Eamest Money Deposit (EMD) fied assels are locatad MH - 7 in the state of Haryana.
= = h : : Id Increase Amoun Admeasuring (In Sq. Ft): Property] Nine Lakh Fifty Three Rs.45,900/- (Rupees 5. | Inzta¥ad zapacity of main producis / I iz todel BB, 185 km raad from Gurugrar -
Date and Time of E-Auction January 19 ] 2025 (3'(,)0 PM to 5:00 _PM) . (5_20052%%?2’;;) Rs.20,000/- (Rupees Twenty |Type: Built_Up_Area, Carpet_Area| Thousand Two¥|undred Forty Five Thousand Nine SEryires ’ Faridabixd, having 4 Lanes with four Plaza
(In case bid is placed in the last 5 minutes of the closing Thousand Only) Property Area: 194.00, 155.00 and Forty Two Only) Hundred Only) located an NH - 7 in the state of Haryana,
time of the e-auction, the closing time will automatically Date of Inspection of property EMD Last Date Date/ Time of E-Auction 8 | Quantity ang value of main products’ It is total 66,185 km road from Gurugram -
get extended for 5 minutes of each occasion unlimited) 03-Jan-2025 1100 hrs -1400 hrs 08-Jan-2025 ill 5 pm. 10-Jan-2025 1100 hrs-1300 hrs. sarvicas sold in last financial year Faridabad, having 4 Lanes with four Plaza
lacated on NH - ¥ @ the state of Harvanz

Mode of Payment :- EMD payments are to be made vide online mode only. To make payments you have to visit https://www.iiflonehome.com and pay through
link available for the property/ Secured Asset only. Note: Payment link for each property/ Secured Asset is different. Ensure you are using link of the property/
Secured Asset you intend to buy vide public auction. For Balance Payment - Login https://www.iiflonehome.com >My Bid >Pay Balance Amount
Important Information:
These properties are allotted by DDA and till date Conveyance Deed has not been executed.The Successful bidder can get his name trans-
ferred/mutated as allottee before DDA upon application/representation on the basis of Highest Bid Letter and the Sale Certificate provided sub-
ject to payment of dues pending if any. That IIFLHFL will not be responsible for the same.
TERMS AND CONDITIONS:-
1. For participating in e-auction, Intending bidders required to register their details with the Service Provider https://www. iiflonehome.com, well 3
in advance and has to create the login account, login ID and password. Intending bidders have to submit / send their "Tender FORM" along
with the payment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.

Note —*Taxes as applicable

Terms and Condition of the E-auction are as under:

1. E-auction sale will be conducted on “AS IS WHERE IS”, “AS IS WHAT IS”, “WHATEVER THERE IS
BASIS* AND “NO RECOURSE BASIS” only and as such, the E-auction sale shall be without any
kind of waivers, warranties and indemnities. It is to be noted that the bidder(s) cannot place a bid at a
value below the reserve price.

2. The intending bidders are required to deposit EMD amount either through NEFT/RTGS/DD in the

Mumbiet of amplinees | Workm en

Further detals Including last avalable
franciad statermants fwilth schadules)
of two yeais, lists of creditors are
available at LRL,

9 ermpioyeas an |

Datzds are aveilabie af the communication
address of tha Indanm Reschafian Protassional:
4" Floor, 67742, Dey Magar, Baral Bagh, Hew
Delhi - $1000% ard tan be sought by emailing us
o eirp. gftallrsadindgmail.cam

Dietals ame avatlabie at the commuricatian
eddress of the Irderm Resciution Prodessianat:
4" Flooe, 677 &2, ey MNagar, Barol Bagh, Hew

E:'\-u?

Eligibility for resolution applicants under
gaction 25(24HN) of the Code Is avallabis
at URL:

_ Tequiiet & \ \ _ 2. The bidders shall improve their offer in multiple of amount mentioned under the column "Bid Increase Amount". In case bid is placed in the last Dielhi - 110005 ard can be saught by emaing us
favor of Future Retail Ltd in Liquidation having Account No.: 016020110000388 with Bank of India, 5 minutes ?f the closing time of the o}aucf:tion, the closin(gftime will automa)tically get exten?ed for 5 minutefs. 0 . o cirp.gitalmad@amait com
i . 3. The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and the balance 75% r =
Spl- ASSPTt Recovery Manager:n.ent Mumbai 490038_ and IFSC Code: BKID0000154. o of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall be in the prescribed mode of payment. L :;,?iﬁrlll;?ﬂli;ﬂ mosiphol asprassian E::., gLf.f I'Erim date of ssue of Form G)
3. For detailed terms and conditions of E-Auction, Bid Form and other documents, please visit the 4. The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity e — : e
. ] . e X . . . N charges, land and all other incidental costs, charges including all taxes and rates outgoings relating to the property. A09.03 15308 Of provisaonal 11 O 14.01.2025
websites https://ebkray.in/ and https://right2vote.in/online-auction/ prior to bidding. 5. The purchaser has to pay TDS application to the transaction/payment of sale amount and submit the TDS certificate with IIFL HFL. prospective resoltion applicants
4. : _ ; ; ; 6. Bidders are advised to go through the website https: // www.iiflonehome.com and https://www.iifl.com/home-loans/properties-for-auction for detailed 12 | Lastdate | bmis [ ahiech 19.01.
For an.y query .relatmg t.O .E aUCtlon’. Cont.aCt a.t MObII.e NO 95400.07506 and Email terms and conditions of auction sale & auction application form before submitting their Bids for taking part in the e-auction sale proceedings. m";m.ﬂm,?éﬁ?mlmmn R AR
frl.eauction@gmail.com or Liquidator on his email sanjay@sgaindia.in . We kindly request that all 7. For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID:- T T P : e
; P! : ; ; . lahili care@iiflonehome.com, Support Helpline no.1800 2672 499. eIl CF 15508 OF N 15100 prospaciive BoLE
phone .|n.qumes _be made dunng. the designated hours of 3'3_0 PM_ t0 5:30 PM to ensure availability 8. For any query related to Property details, Inspection of Property and Online bid etc. call IIFL HFL toll free no.1800 2672 499 from 09:30 hrs to TESOIILION ApPRCENTS
and efficient assistance. Alternatively, you may reach out anytime via WhatsApp at 9540007506. 18:00 hrs between Monday to Friday or write to email:- care@iiflonehome.com. 14.| Dt of i5sue ol Imformation memorardum. | 25.00.2005
Sd/ 9. Notice is hereby given to above said borrowers to collect the household articles, which were lying in the secured asset at the time of taking evaluatan matrix and reguest for resolution
1 physical possession within 7 days, otherwise IIFL-HFL shall not be responsible for any loss of property under the circumstances. plan & progpactive resolution appicants
Sanjay Gupta 10. Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above said articles same shall be sold in accordance with Law. P e -
11. In case of default in payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be can-| | 1% | L85t date of submission of resalulion fans | 28.02.2025

qumdator- Future Retail Ltd celled and the amount already paid will be forfeited (including EMD) and the property will be again put to sale. 18

Process emall K i submil Expr, of Inferest | cirp.gitoliroad @ogmailcom

IBBI Reg. No: IBBI/IPA-002/IP-N00982-C01/2017-2018/10354 12.AO rée.ser\ies' thte r(ijgh;i\ totposti)ﬁn((aj/ca.npel o; X%ry }P}?F}_em:sl_anﬁ gor}diti?n of tender/auction without assigning any reason thereof. In case of 5 &;-"
. e . D . . . any dispute in tender/Auction, the decision of AO of IIFL-HFL will be final. :
Communication Address: Primus Insolvency Resolution and Valuation Pvt Ltd; 15 DAYS SALE NOTICE UNDER THE RULE 9 SUB RULE (1) OF SARFAESI ACT, 2002 Rahul Jindal

D-58 Defence Colony, New Delhi-110024
Regd. Address: C-4-E/135, Janak Puri, New Delhi-110058

Interim Resolubion Professional
IBBIAIPA-DD1AP-P-02649/2021- 20224048

AFA walld upts 30.06.2025

The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date of
Tender/Auction, failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost

Place:- Delhi , Date: 20-Dec-2024 Sd/- Authorised Officer, IIFL Home Finance Limited.

financialexp.epaptin - v @ @

Date: December 20", 2024
Place: New Delhi

Date : 20122024
Place : Mew Dellu

New Delhi




. | company's Registrars and Transfer Agents

 [Place: MUMBAI

3 H B.D.
MARG, CHAKALA, ANDHER) (EAST).
MUMBAI Registered

MAHARASH

Notice is hereby given that the shares
certificate No(s) 5133844-5133848 for 1110
shares bearing distinctive No(s) 861624511-
861625620 standing in the name(s) of
YASODA DEVI ALIAS YASHODA DEVI
jointly with ANITA GROVER ALIAS ANTIA
GROVER in the HINDUSTAN UNILEVER
LIMITED vide folio no. HLL2550204
has/have been lost/ misplaced/ destroyed
and the advertiser has/have applied to the
Company for issue of duplicate share
certificate(s) in lieu thereof. Any person(s)
who has/ have claim(s) on the said shares
should lodge such claim(s) with the

viz KFIN TECHNOLOGIES LTD, KARVY
SELENIUM, TOWER B, PLOT NO. 31 &32,
FINANCIAL DISTRICT,
NANAKRAMGUDA, SERILINGAMPALLY
MANDAL, HYDERABAD, TELANGANA,
500032 within 1 Month from the date of this
notice failing which the Company will
proceed to issue duplicate share
certificate(s)in respect of the said shares.
Name(s) of the shareholder(s)
Date: 20/112/2024  YASODA DEVI jointly

FRIDAY, DECEMBER 20, 2024
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CERYVIVVIVY

WWW.FINANCIALEXPRESS.COM

with ANITA GROVER

i3

HARERA
CARNSSRAM

PUBLIC NOTICE

DEBTS RECOVERY TRIBUNAL, LUCKNOW
600/, University Road, Near Hanuman Setu Mandir, Lucknow - 226007
Office of the Recovery Officer D.R.T. Lucknow.

DRC No. 131/2023 Recovery Case
NOTICE UNDER RULE 2 OF THE SECOND SCHEDULE TO THE INCOME TAX ACT, 1981,
READ WITH SECTION 29 OF THE RECOVERY OF DEBTS AND BANKTRUPTCY ACT, 1983

DATED. el

PUNJAB NATIONAL BANK ... APPLICANT

Versus
M/S T & D TRADER & ORS. ...DEFENDANTS

To

4. SH.VIKRAM SINGH CHAUHAN (GUARANTOR) S/OSH. JAI BHAGWAN CHAUHAN
RIO: H.NO. 5, BLOCK-D, SECTOR-9, VIJAY NAGAR, GHAZIABAD-201008,UP

(i) Whereas the Presiding Officer, Debts Recovery Tribunal, Lucknow has drawn uo 2

decree in O.A. No0.151/2020 Certificate No. 131/2023 dated 13.06.2022 for

Rs. 5.19,02.054.93/- alongwith pendente-lite and future interest @11.00% per annum wi

monthly rests from the date of filing of the Original Application .. 05.02.2020 till the loan &}

fully liquidated and costs till t's realization with cost jointly & severally.

(if) You are hereby directed to pay the sumwithin 15 days of the receipt of this notice, falieg

which the recovery shall be made in accordance with the Recovery of Debts ang|

BankruptcyAct, 1993:

(iil)You are hereby ordered. to declare on affidavit the particulars of asseis befor=

20.12.2024 21 10:30AM.

(v} You are hereby ordered to appear before undersigned on 20.12.2024 at 10:30AM.

(v) In addition to the sum aforesaid, you will also liable to pay the following costs.

Details of cost:

1. Amount of Application fee

2.Advocate Fee

3. Publication charges

4 Misc. Expenses

Rs 1,50,000.00
Rs. Not Claimed
Rs. Not Claimed
Rs. Not Claimed

For kind attention of allottees of the real
estate project “AMB Selfie Street”
developed by M/s AMB Infraventures
Pvt. Ltd.

1. The above-mentioned project was
registered with the Interim RERA Panchkula
vide registration no. 80 of 2017 dated
23.08.2017 and the registration was valid up
to 21.02.2023 and extension of registration
was granted by RERA, Gurugram which was
valid upto 20.02.2024.

2. The promoter has made an application
with the request to the authority that instead
of revoking the registration on its expiry, the
authority may permit it to remain in force
subject to such further terms and conditions
as it thinks fit to impose in the interest of the
allottees, and any such terms and conditions
so imposed shall be binding upon the
promoter.

3. The Authority is considering an application
of the promoter to permit the continuation of
the registration certificate under section 7(3)
of the Act for this project to remain in force
and hereby invite objections from the
allottees in particular and any other
concemned personsin generalin this regard.
4. Those objections shall be filed in the
registry of the Authority before 03.01.2025
and appear in the Authority on 06.01.2025 at
11.00 AM for considering the objections
received, failing with the Authority will
consider present application for continuation
of the registration under section 7(3) of the

Act.
Dated: 20.12.2024

5. Clearkage .
Givenunder my HAND and SEAL at Lucknow on this §th day of December 2024.
,';“ RECOVERY 0
S DEBTS RECOVERY TRIBUNAL,
FORM A
PUBLIC ANNOUNCEMENT
gulation 14 of the Insolvency and iptcy Board of India
(Voluntary Lig F ) Regulation, 2017)
OR ok 8 L) 4 U ) ¥ U
DIA A 0 0 PRIVA D
RELEVANT PARTICULARS
| 1. | Name of corporate person AES INDIA ENERGY SOLUTIONS PRIVATE LMD
2. | Date of incorporation of corporate | December 28, 2021

I 5
|"Registrar of Comparies, Dethi.

“FORM NO. INC-26™
[Pursuant to Rule 30 the Com anies
(Incorporation) Rules, 2014]
Advertisement to be published in the
newspaper for change of Registered Office
%\h of the Company from one state to another

ks ! ’ Before the Central Government

i pUESERNGCS Regional Director), Northern Region
of the Companies

proposed fo be
of but before the
r to the Registrar
THERAPEUTICS
rinership may be
hapter XX| of the
ympany Limited by

inistry of Corporate Affairs, New i
In the matter of the Companies Act, 2013,
Section 13(4) of Companies Act, 2013 and
Rule .’5035)(a) of the Companies (Incorporation)
Rules, 2014 as:m;ndad upto date

In the matter of

IMPACT INFRACAP ADVISORS PRIVATE LIMITED
CIN : U74999DL2022PTC407211
Registered Office: Flat No. 1355, Sector-A,
Pocket-B, Vasant Kunj, Delhi-110070, India

E-mail Id : megha@impactinfracap.com

...Petitioner/Applicant
NOTICE

Notice is heraby given to the General Public that
Impact Infracap Advisors Private Limited (‘the
|Com| ) proposes o make an application to
the Central Government under Section 13 of the
Companies Act, 2013 seeking confirmation of
alteration of the Memorandum of Association of
the Cl':jmpialng lré;?nna?ﬁ{me cial {Mut@un
iacti assed at the Extra-Ordinary General meeting| *
yperscn objectng| [T "an Wednesday, December 18, 2024, 1o

istrar at Central| (€nable the Company to change its Registered
indian institute of office from “National Capital Territory of Delhi” to
No.6.7.8 Sector- “State of Haryana".

n (Haryana), Pin| [Any person whose interes is likely to be affected
One c?ga, days b¥ the proposed :han%e of the Registered Office
f this notice with| {of the Company may eliver either on the MCA-
21 portal (www.mca.gov.in) by filing investor
complaint form or cause 1o be delivered or send
by registered post of his/her objections supported
by an affidavit stating the nature of his/her interest
and grounds of opposition to the Regional
Director, Northern Region, B-2 Wing, 2"
Floor, Pt. Deendayal Ant{ad?l ‘Bhawan, CGO
Complex, New Delhi-110003 within Fourteen
days from the date of publication of this notice
with a copy to the applicant Company at its
registered office as mentioned above.

Company are as

of manufacturing
| devices medical
ter and other allied

um and articles of
Scompany may be
& at Ground Floor
id, New Rajinder

any's registered
joor, Metro Tower
“hder Nagar, New

1 and on behalf of
ERAPEUTICS LLP
Sd-

ndranil Mukherjee
4 rsi?nated Partner’

DIN : 06692898 On behalf of the Board
For Impact Infracap Advisors Private Limlé:?
Place : New Delhi

Date : 20.12.2024 Director

Sharat Goyal
DIN : 05113313J

PUBLIC NOTICE
02 of the Insalvency and Bankruptcy Code, 2016)
D U 2 D DR D R A

EVANT PARTICULARS
Personal Mr. Sunil Juneja
Address: 94, Neelkamal Apartments,
Vikaspuri, New Delhi-110018
Office Address: A-57, Ashadeep Green
Acres, Neemrana, Rajasthian- 301705

3 i, = e REELT
4. | Gorporate idertity Number/ Limited | U4O106HR2021FTC100189
‘thikyﬂa\ﬁ(ymmofmpomm

5. |mdmmmw\d wmommmms—

principal office (if any) of corporate |Bam-54.6u@m.%ryana.hchm
6 | Liquidation commencement date of | 18th December, 2024 E
| 7. | Name, addsess, email address, | Name
| telephone number and registration I Registration number
| number of the Liquidator ‘ of the Liquidator
l | Telephone Number +g1eMTRaEE
‘ |1 Emal z
| |[Email on which caims | wolicpesesiieas.
have 1o be sert

|
5. | Lost date of submission of ciaims ___| 161 January, 2005

Notice is hereby given that AES INDIA ENERGY SOLUTIONS PRIVATE LINITED s
commenced voluntary liquidation on 18th December, 2024

The stakeholders of AES INDIA ENERGY SOLUTIONS PRIVATE LIMITED -2 vy e
upon to submit a proof of their claims, on ar sefors 16th Jansary. 2025, © Se igooEnE
the address mentioned against item 7.

The financial creditors shall submit their proof of Cicams Dy SeCTURC —crs e Sare
stakeholders may submit the proc! of ciaims in person, v DOS I D TECTTONC TS
Submission of faise or misleading proofs of ciawms shal =3 erates

Adarsh Sharma

uqummduesmwammr—-:um

No. IBB/TPA-O0L IP-PO1256, 2018 20035, TINEE

ment Date 6" December, 2024 .
(Order uploaded at NCLT website on 18"
December, 2024)
Order dated 6" December, 2024 passed by
the Hon'ble NCLT, New Delhi, Bench- Il in
1A, No. -4939/2024 in C.P. No.: IB-
570/ND/2024
Mr. Alok Kumar Agarwal
1BBI REG. NO.:
{BBI/IPA-001/IP-P00058/2017-2018/10137:
AFA valid till 31* December, 2025
Address: 605, Suncity Business Tower, Golt
Course Road, Sector 54, Gurgaon, Haryana-
122002
Email: - alok@insglvencyservices.i
‘Address: G-100, Sector-2, Noida-201301
(U.R)
Email:
| pg.schonultrawares
10" January, 2025
Weblink:
hittps://www.ibbi.gov.i di
Company Law Tribunal, Bench- 1| at New Delhi, has ordered- the
Sracess of Mr. Sunil Juneja, Rlo 94, Neslkamal A%mrnints,
S Schon Ultrawares Private Ltd) from Bth ecember,
ber, 2024).
bt their claims with proof on or befare 10th
s s mentioned against entry No. 8.
laims by way of

aesfssenal by sending details of the cl
pest or regustared iztter
vt penaites. Sdi

ing the

1 ;
Eanumner of the
|

of the Resolution

rvices in

ALOK KUMAR

L CINANCIAL EYPOFSSCOM e



ASC
Highlight

ASC
Highlight

ASC
Highlight

ASC
Highlight


T foeen

Ilol ATl 20 fe@er, 2024

Corlinoed rom Qreviong page.

1y Our company may, in consulation with the BRLM, consider participation by tha Anchar Investor. The Anchar Investor Bid/issue period shall be one warking day prioe 1o the
Bid/ Issue opening date in accordance with SEBIICDR Regulations, 2018,

21 Durcompany may, in consulkation with tha BRELM, consider closing the Bid' 1ssue period for Q1B oneworking day prios tothe Bid! [ssue Closing Date in acoordance with tha
SEBIICDR Regulations, 2018,

In case of revision in the price band, the bid/ Issue penod shall be extended for at least three (3) additional warking days after-such revision @ the price band, subieci to the
bed/issue period not axcasding  a total of ten (10) working days any revision in the price band , and the revised bid' issue Period, if applicabie shall be widely disseminated by
nodification to the Stack Exchange by issuing press release and by and 2lso by indicating the changa on the wedsite of BRLMS and by inbmation 1o Sell-Certified Syndicata Banks
[SCCH's), the sponsor banks and the dasignated intermedianies, as applicable. In case of force majeura, Banking strike or similar circumstances, the company may for the reason
recorded in writing, extend the Bid/ Issue period by at lzast Ona {1 ) additional working days subject fotetal bid / Iszee period not exceeding Ten (10} working days

The izsus is being made in terms of Rule 19 {2){b){i} of the securiies Contract [Regulation) Rules, 1957, as amended ["2CRR") read with Regulation 253 of SEBI ICDR
Requlations, the isswe is being made for at least 25% of the postissus paid up Equity Share capital of our Company. The issue is being made through the Book Building Process
wharain not more than 50% of the issue shall be available for allocation on a proporbionate basis to Qualified Institutional Buyears (“0i8's" and such portion to the QIB Partion”)
provided that aur company may in consultation with the BRLMS may allocate upto 60% of the QIB portion to the Anchar Investor on a discretionary basis In accordance with the
SEBICOR Reguiations (Anchor Investor Portion™), Gne thind of the Anchor Investor Portion shall be resarved for the Domestic Mutual Funds, subject to valid bids being received
from the domestic mutual funds at o abova the Anchor ivastor alocation price. Furthar, 5% of the QIB portion (excluding the Anchor investor Portion) shall ba available or
allncation gna proportionate basks to Mutual funds only, and the ramindar of the QI8 portion shall be available for allocation on proportionate basis to-all QIBs Bidders (other than
Anchor Investors), including mutual furds, subjact to vakd bids being recelved at or above the [ssue price, Further, notless than 15% of the issus shall ba available for allocation on
proportionate basis o Mon- institutional Bidder and not 1ess than 25% of the isswe shall be avallable for allocation to the Betail individual bidders In accordance with the SEBHCDR
Regulations subject to valld bids being receivad or above the issue price. &1 potential bidders, other than Anchor Investor, are required o mandatorily utilize the application
supported by blocked amount ("ASBA") process providing details of thair respective bank account (including UPI IDn case of RIBs) which will be blocked by SCS6s, or the bank
accountlinked with the UPID, as applicable, to participatein the issee. Anchor Investors are not permitied o participata in the Anchor investor Portion through the ASBA process:
For Details, please see the section titled "lssue Procedurs” on page 345 ofthe Red Herring Prospectus.

Biddears/ Applicants shoukd mote that on the basis of PAN, DF I3 &nd Client 10 &5 provided in the bid cum application form, the Bidders Applicants may be deemed io have autharized
the Depositories to provide to the Registrar to the Issue, any reguested Demographic detads of the Bidders/ Applicants as available on the records of the depositories. These
Demagraphic details may be used, among other things, for or unblocking of ASBA account or for ofher correspondence refated to an issue. Bidders! Applicants are advised to
update any chanpes to their demographic detaits as available in tha records of the depository participants to ensure accuracy of records. Any delay resulting fram failure to update
the demographic detads would be al the apphcant's sole sk, Bidders/ Applicants should ensura that PAN, DP |0 and the Client ID are corractly filled in the bid cum application
form, The PAN, DP 10 and the Chient 1D provided in the bid cum application form should match with the PAN, DP ID-and the Cient 1D available in the depository database, otherwise
the béd cum application form IS Hiable 1o be repected, Bidders! Applicant should énsure that the beneficiary account provided in the Bad cum application form IS active,

PROPOSED LISTING:

The Equity Shares offarad throwgh the Red Harring Prospectes ae proposad 1o be listed on the SME Platlorm ol BSE ('BSE SME), In terms of the Chapter IX of the SEBI (ICDR)
Requiations, 2018, as amended fram time 1o tme. Qur Comgany has received an In-Principle approval etter date November 29, 2024, from BSE Limited for using its name in this
offer document for listing of our sharas onthe BSE SME, Forthe purposa of this Issue, the Designated Stock Exchange will be the BSE Limited,

DISCLAIMER CLAUSE OF SECURITIES AND EXCHANGE BOARD OF INDIA (*SEBI"):

aince the lssue 15 being made In terms of Chapter £X.of the SEBI (ICOR) Regulations, 2018, the Ofler Documant was not filed with SEBI. In tarms of tha SEBI1GDA Ragutations, SEBI
shall not Issug any obsarvations on tha Ofer Bocument, Hence, there is no such specific disclaimer clausa of SEBI. Howeaver, invastors may refer to the entire “SEBI Disclaimer
Clause"onpage 327 of the Red Harring Prospecius.

DISCLAIMER CLAUSE OF SME PLATFORM OF BSE LIMITED (DESIGNATED STOCK EXCHANGE):

It iz 1o be distinctly understood that the permission given by the BSE Limited ["BSE") should not inany way be deemed or constrped that the contenis of the Red Herring
Prospectus or the price band at which the Equity Shares are offered for bidding has been cleared, solicited or approved by BSE nor does it certify the cormactngss acouracy or
competeness of any of the contents of the Bed Herring Prospectus. The investors are advised to refer fo the Red Herring Prospecius for the full iext of the *Disclaimer Clause of the
SME Platiorm of the BSE Limited” on page 329 of the Rad Herring Prospecius:

RISK IN RELATION TO THE FIRST IS5UE:

This ety the first public Izsue of our Company, there has been no formal market for the Equity Shares. The face vakue of the Equity Zhares is Rs. 10/ each and the issue price is
[#] times of the face value of the equity shares. The Issue Price (determined and justified by our Company in consultation with the Book Running Lead Managers as statad in
"Baszis for Issue Price” on page 152 should not be aken to be indicative of the marked price of the Eguily Shares atter the Equity Sharas ara listed, Mo assurance can be given
ragarding an active or sustained trading in the Equity Shares or regarding the price atwhich the Eguity Shares will be fraded atter listing

GEMERAL RISK;

Imvestments in equity and equity-refated securities mvobve @ degree of sk and investors should not invest any funds in this Issue unless they can afford Lo take the risk of losing
their investment Investors are advised o read the risk Taciors caretully batora Laking an imvestment decision inthis issee, Bor aking an investment decision, investors musl rely on
their own examination of our Company and the [ssue including the risks invalved. The Equity Shares suad in the tssue have neither been racommandad nor approved by
Securities and Exchange Board of India nor does Securities and Exchange Boasd of India guarantes the accuracy or adequacy of Red Herrng Prospectus. Specilic attention of the
Investors is invited to the-section titled *Risk Factors® bagianing on page 3% of Red Herring Prospectus

CREDIT RATING: This being tha issie of Equity Sharas, no credit rating is required.

DEBENTURE TRUSTEES: This being the issue of Equity Shares, the appomtment of Trusteas is nof reguirad.

IPO GRADING: Since this issue Is mada intarms of Chapter 1X of the SEBI (ICDR) Regulations, thera is no requirement of appointing an 1P Grading Agency,

BASIS OF ISSUE PRICE: The Issue Price is determined by the Company in consuttation with tha Book Running Lead Managers. The financial data prasentad in saction *Basis of
tssug Prce” onpage no. 152 of the Red Harring Prospectus are based on Company*s Restated Fnancial Stataments. Investors should also refer to the section titled *Risk factors”
and "Restated Consolidate and Standalona Financial Stataments” on page no. 38 and 288 respectively of the Red Herming Prospectus.

ADDITIONAL INFORMATION AS REQUIRED UNDER SECTION 30 OF THE COMPANIES ACT, 2013

CONTENTS OF THE MEMORANDUM DF ASSOCIATION OF OUR COMPANY AS REGARDS ITS OBJEGTS: Forinformation on the main objects and other objecis of our Company,
see "History and Certain Corporate Mattars”™ on page 225 of the Red Herring Prospecius. The Memorandum of Association of our Company 5 a material document for inspection
im relation o the issua. For further detaits, see the section "Material Contracts and Documenis for inspection” on page 432 of the Bad Heming Prospectes.

LIABILITY OF MEMBERS OF THE COMPANY: Limstad by sharas.

AMOUNT OF SHARE CAPITAL OF THE COMPANY AND CAPITAL STRUCTURE: The Autharized share capital of the Company is Rs. 21,0000, 000, divided 2,10, 00,000 Equity
Shares of T 10¢- each. The Issued, Subscribad, and Paid-Up share capital of the Company before the issue is Bs, 15,07, 78,000/- divided into 1,50,77, 809 Equity Shares of T 10/-
each. For details of the Capital Structure, sea chapter tited "Capital Structure”™ baginning on page 96 of the Red Herring Prospectus.

NAMES OF THE SIGNATORIES TO THE MEMORANDUM OF ASSDCIATION OF THE COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED BY THEM: Given below

ara tha names of the signatories of the Memorandum of Association of the Company and the number of Equity Shares subscribed by them at the time of signing of tha
Memorandum of Association of our Company: Mr. Saurabh Vyas- 6,000 Equity Shares; Mr, Pratesk Agrawal- 1,176 Equity Shares, Mr. Sandeep Girnani- 1,176 Equity Shares and

Mr. Dhawal Gaurang Vasavada- 1,648 Equity Shares, Eguity Shares of T10/- gach

BOOK RUNNING LEAD MANAGER COMPANY SECRETARY AND
TO THE ISSUE REGISTRAR T0 THE ISSUE COMPLIANGE OFFICER

Mr. Harshii Jain

Address; Ploi No. D-B02 sactor-5, Malviva Nagar, Jaipus,
Rajasthan, Indea, 302017

Tol.: <97 BOSBI00034
E-mail: info®solardt.com
Website: wew s0lard 1 comy’

Investors can contact ouwr Company Secratary and
Compliance Officer, the Book Running Lead Manager or
the Hegisirar to the Issue, in case of any pre-issue or
post-issue refated problems, such as non-receipd of
letters of allotment, non-credit of allotlad Equity Shares in
the respective beneficiary account, non-receipt of refund
onders and non-receipiof funds by alectronic mode afc.

Narnolia

Narnolia Financial Services Limited

Address: 201, Z2nd Floos, Marble Arch, 236 8 A.J.C Bose
Road, Kofkata, Wes! Bengal- TOO020. India

TelNo.: +91-8130678743; 033-40501500

Fax No.: Mot Available

Email: panka).passienarnolia.com, ipoE@narnolia. com
Wehsite: www.narnolia.com

Gontact Person: Mr. Pankaj Pasi

Muashitly

Maashitla Securities Private Limited

Address: 451, Krishna Apra Business Square, Metaji
subthash Place, Pitampura, Dedhi- 110034, india

Tel No: 011-45121735

Fax Bo: MA

Ermail: ipmmaashitla.com

Wabsite: www.maashitia com

Contact Person: M Mukul Agrawal

SEBI Registration No. INMOODOT07S1 SEBI Registration No.: INRDODOD43T0

CIN: US1909WEB1295PLCOT28TE CIN: UGF100DL2010PTC208725

AVAILABILITY OF RED HERRING PROSPECTUS: Investors are advised fo refer to the Red Herring Prospectus and the Risk Factors contained therein before applying inthe [ssue.
Full copy of the Red Herring Prospectus s available on the website of the SEBI al www. sabigowvin, the website of the Book Running Lead Managers to the Issue at
W narnolia. com and websile of company at wwnw solard 1. com and websitas of stock exchange al www bsaindia.com

AVAILABILITY OF BID-CUM-APPLICATION FORMS: Bid-Cum-Application forms can be obtainad from the Registered Office of the Company: Sofar] Cleantech Limited (Phone
MNa: 491 8058300034) Book Running Lead Manager; Marnolia Financial Services Limited (Telephone; 4+91- 8130673743}, Bid-com-appication Forms will also be available on
the website of BSE [www.bseindia.com) and the designated branches of SCS5Bs, the Est of which is avaitabde at websites of the Stock Exchange and SEBE

APPLICATIONS SUPPORTED BY BLOCKED AMOUNT (ASBA): The investors are required to fill the application form and submit the same 1o the relevant SC5Bs at the specific
locations or registerad brokars al the broker centers or RTA or OP's: The SCSB's wall block the amaunt in the account 25 per the authority contained in application form. On
allatment, amount will ba unblocked and account will be dabited anly to the extent required to be paid for allotment of shares, Hance, there will be no need of refund. For more
detalis on the ASBA process, pleasa refer io the details ghven in application forms:and Red Herring Prospectus and also please referto the chapter titied “Izsoe Procedure” on page
345 of the Red Herring Prospecius.

APPLICATION SUPPORTED WITH UNIFIED PAYMENTS INTERFACE: Investors are advised to carefully reter SEBI Gircular SEBYHOVCFDYDILZCIR/FY 201 B/138 dated Movember
01, 2018 and as modifiad throwgh its SEBI circular (SEBKHO/GRDS DILZ/CIRAP2019¢50) dated April 3, 2019, SEBI circular (SEBHO/CFD/MILZGIRP2019/76) dated Juna 28,
2019, SEBI chrcular no, SEBIHO/CFDVDILZ/CIR/P/2019/85 dated July 26, 2019, SEBI Circutar SEBI'HO/CFD/DCRZ/CIR/P/2019/133 dated November 08, 2019, SEBI Circular
WNo. SEBVHD/CFDDILZCIRP2020050 dated March 30, 2020, SEB| circular no, SEBUVHO/CFD/DILZ/CIR/P/2021/24B8001/M dated March 16, 2021, SEBI circular no.
SEBIHO/CFDVDILZ/CIR/P/20:21/47  dated March 31, 2021, SEBl Circular no. SEBYHO/CFD/DILZ/PYCIR/2021/570 dated June- 2, 2021, SEBI Circular no.
SEBI'HO/CFD/DILZ/CIR/P/2022/45 dated April 5, 2022 and SEBI Circular no. SEBYHO/CFOVDIL2/CIR/F/2022/51 dated April 20, 2022 and any subsequent circulars or
notifications issuad by SEBI in ths regard for the procedure 10 be lolowed for applying through LIPL Retall Individual Investor have to apply theough UPI Machanism. Retall
Individual Investor whose bank |s not fve on LIP| as on date of this circular, may use the other alternate channels availabla to them viz. Submission of application form with SCSBs/
using the facility linked onling frading, demat and bank account ist. Forfurther details, please referio the chaptertitied *lssue Procedure” beginning on page 245 of the Red Herring
Prospecius.

Sponsor Bank to the Issue: Axis Bank Limitad

Banker to the Issue, Escrow Collection Bank and Relund Banker: Axis Bank Limited

Investor should read the Red Heering Prospectus carefully, including the “Risk Factors™ beginning on page 39 of the Red Herring Prospectus before making any Investment
decision.

All capitalized terms used herein and nof specifically defined shall have the same meaning as ascribed o them inthe Red Heming Prospectus.

For Solar91 Cleantech Limited
On Behalf of the Board of Directors

Sd/-
Place: Jaipur, Rajasthan Prateek Agrawal
Date: December 20, 2024 {Managing Director)

Solard1 Cleantech Limited is proposing, subjectto applicable statutory and requlatory requiramants, racelpt of requisita approvals, market conddtions and other considerations,
to undertake an inftial peblic offering of its Equity Shares and has filed the Red Herring Prospecius with Begistrar of Companies, Jaipur on December 16, 2024, which is available
on the website of book running lead manager to the issue at www.narmodia.com website of company at www.solar31.com and website of BSE ie. wwwbseindia.com,
respectively, Imvestors should note that investment i aquity shares involves a hegh degres of risk and for detais relating to the same, see section tihed "Risk Factors™ beginning an
page 39 of the Red Harring Prospacius. Polantial investors should not raly on the Red Herring Prospectus for making any investment decision.

Tha Equity Sharas offerad In the I5suae kava not baen and will not be registered undar the U.S. Securities Actof 1933, as amended (tha “Securities Act™) orany state sacurities laws
In the United States, and unless 50 registéred, may not be offered or sold within the United Siates except pursuant to an exemption from, or ina tfransaction not subject to, the
registration requirements of the Securities Act and any applicable U.5. state securitiss laws. Thers will be no public offering in ihe United States and the securities being offered in
this announcemeant are not being offered or soldin the United States,
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